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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH:
| AT HYDERABAD o |

ORIGINAL APPLICATION NO,411 of11992

DATE OF JUDGMENT: %4 AUGUST, ~ 1992

BETWEEN: -

Mr. G.Janardhan Reddy ' .o ~ Applicant
AND

1. The Estate Officer,
(M.G), Hyderabad Pivision,
South Central Railway,
Secunderabad. .o Respondent

COUNSEL FOR THE APPLICANT: Mr. P.V.Krishnaiah

@0UNSEL FOR THE RESPCONDENT: Mr, D.Gopala Rao, SC for Rlys.
CORAM:
Hon'ble Shri R,Balasubramanian, Member (Admn,)

Hon'ble Shri C.J.Roy, Member (Judl.)

contd....




JUDGMENT OF THE DIVISION BENCH DELIVERED BY THE HON'BLE .
SHRI C.J.ROY, MEMBER{JUDL.)

This is an application filed by the applicant
under Section.19 of thé Administrative Tribunals Act, 1985
for a relief to declare the action of the respondent as
arbitrary, illegal, in iséuing the impugned order No,YW/
467/W,V/Eviction, dated 9,4.1992, difecting the appiicant
to yacéte the Raiiway Quarter No.K-5 at Wadiarangsbuth‘
Central Railway, Medak District; and quash the same,’ and
issue cohsequéntial ofder or direcfion to ﬁhe reépondent
to allow the applicant to continue in tﬁe said quarter.

The facts in brief are as follows:~

- The applicant Qh&le working as a Yard'Pprter
at Wadiyaram Raiiway Station, South Central Railway, was
terminated from service by an order dated 25.4.1991 issued
by'the Assistant Operating Superintendént. He filed
| 0.A,No,1001/91 before this Tribunal on 28,10,1991 and
the same is pending for aajudication._ Meanwhile, the
respondent hereiﬁ issued the impugned pro ecedings dated
9.4.1992 directing the applicant to vacate the Railway .
- . uarter No.K-5 at Wadiafam,'south Central Railway, Medak
District. Hence, the applicant filed the present appli-’

cation for the relief as stated above.

2. The respondent has not filed counter to this

applicatiénL
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3. - We have heard Mr, P,V.Krishnaiah, learned couhsel
for the applicant and Mr, N,Rajeswara Rap for Mr, D,Gopalé
Rao, learned Standing Counsel for the Respondent. By way
of interim directions, the Bénch directed the respondent
not‘to evict the épplicant from the guarter which is in

the occupation of the applicant, if not already evicted and
@EL the applicant shghld be allowed to continue in the said
quarter dnly on payment qf rent as per the ;ules and

regulations.

4. In view of the conélusions'drawn and the orders
passed in 0.A,No.1001/91, the interim orders granted on
22,7.1992 are made absolute and the applicant is not NRagpssd

entitled to be evicted from his quarters,

5. With these directions, the application is allowed

with no order as to costs.

To
1.

2.

(R.BALASUBRAMANIAN) | (caéfg;¥;7

Member (Admn. ) Member (Judl,})

Dated: M August, 1992,

The Estate Officer, (M G)
Hyderabad Division, S. C.Rly,
Secunderabad.

One copy to Mr.P.V.Krishnaiah; Advocate, A.P,A.T. Hyd.
vsn
One copy to Mr,D,Gopala Rao, SC for Rlys, CAT.Hyd.

One copy to Hon'ble Mr.C.J,Roy, Member (J)CAT.Hyd.
One spare CoOpye- '
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THE HOW'BLE MR.E. BALASUBRAMANIAN; M(A)

ND

THE HON'BLE PMR.T,CNANDRASEKHAR REDDY -
. IBEF.(J)

’ AND

THE HON'BLE MR.C.J. ROY : MEMBER(J)

Dated: "] ~ % -1992

QREEBR /JUDGMENT

P.A./C.A./M.A, No.
in !
O.A.No, (41 ‘qL

T,a.No, ) (W.P.No,

Admitted and interim directions
issued-

Al'lowed
e )
Dispo$ed of vith directions
Di smigsed

Jdrvigsed as withdrawn

Dismisged for a=fault,.
M.A .Orgered/Re jected.

No order as to costs.
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